IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

0.A.No.600/01

JAIPUR BENCH, JAIPUR.

Date of order: 13.2.2003

Smt .Achuki Devi, W/o late Sh.Surendra Kumar, R/o Care of

Madhurkant Quarter No.1206 A, Ramganj Rly. Colony, Ajmer.
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